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A. 	 FORM NO. 4. 	 . 	 S  

( SEE RJLH 42 ) 	 . 

BAL ADMINISTRATIV4. TRIL 	 . 

	

GJWAHATI BENGH. 	 -- 	 / 

_0 R  D Z R SJLET 

iginalAPPici°fl NO._ 

Mise. Petition No. 

Conternpt Petition No, 

ReviewppliCat10fl No. 

ja 
Applicant  

Ztespondant(S) ,*. - 	- 	- - 	- 	- 

Mvocate for the Applicant(S) 

¶AjdvOc3tC for the tespondant(S) 
----- 

-+-------. -- ii.±. --  

Notes of the Registry 	( Order of tfleLr]JUu 

-. 	. 	. 3l.8-2OO5 - Ipresent : 	n'ble Mr. .Justie. G.. 
$jvarajafl, ViceChairrflafl. 

. 

Heard Mr. M.D. ChoudhurY, learned 
j 

- • 	 . sr. Advocate for the applicants and 
. 2. 

Mr. J.L. Sarkar, learned .Standing 

'Dar Counsel for the Railways. 

Issue notice to show cause as to 

- 	.. •. 	DY. . why the application shll not be 

admitted.  
Post on 29.9.2005. The standing 

S  . Counsel will get the-paper advertiser 

• 	. 	 r' 	 - 1ment of g±oup 'IDS posts 4nd place 

at the nct before this Tribunal 

-krtA-t posting. 

Vice-Chairman 

- 	 - 

;:o 	s/ 	 -. ...• 

A .JJ.p63.f 

ó, 	Of&'Y •*( 	9 
T-cP 	 137 JfJ' 

:D.,• 
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0 A.No 226/2005 

.. 

- 
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-- 

H 05.10.2065 •.-Cóuhel for the applicant is 

absent. Mr. J,L, Sarkar,  learned 

standing cou
.
nsel for the 'ailwãys 

(1 	 Ti 1 	
/ 	 submits that he is ready fo bear- 

- 	 ing. However, post on 7.11.2005, 

- Mnber 	 Vice-Chairman 

Ilk 	
mb 

. •.. . .• 	 •-.• 

7.11.2005 	
,. Counsel for the appliant is 

,

absent. Mr. 	&rk'r, learned 
standing c  otln8eV fort the Railways 

is presentd, Post on 
l6.11.25. 

4~z 
_,\ 

/ Vlce..Chajrman 
mb 	

1 

	

16, 11.05, 	Post the atter efre th, ext 
• 	 available Division Bench0 	Tj 

Vice-Cl-  jian 
1m 

	

4.1.2006 	Learned 	counsel 	for, 	the 
• 	 . 	 . 	

. 	 applicant is present. Mr S. Nath. on  

• behalf of Dr J.L. Sarkar:,iiearned 
. 	 Standing Counsel fdr.) .heRia'ays 

seeks adj'out:nrnent.. AList- beforethe 3_ - . 	
. 	 next available Division Bench. 

, 

- 	
• 	 Member-  .. 	 Vi.çe-ChJairman 

nkm 

Lc- 	 - 



O.A.226/200$ 

'V 

7.3.2006 	Qi the request made by learned coun- 

sel for the applicant let the case be 

posted on 9.3.2006.±or heari g. 

Vice Chairman('-) 	Vice-Chairman () 
bb 

09*03*2906 	Heard loarn.i caunsel for the 

parties. Hearing c.nclud. Judgment 

delivered in •pen Court, kept in separate 

sheets. The ajicti.n is dinissed. 

Na .rder as to casts, 

4•23.. d 

• 	
/ c 

Vice-Chairman (J) Vi9e-Chairman (IL) 

mb 

fJ7 1-  flb9 4  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

2f of 2005 

09.03.2006 
DATE OFDECISION 

Sri Bishnu Das & Another 
.................... .. Applicant/s 

Mrs. M.D. Choudhury, Sr. Advocate, Mr. S. Roy & Brig. N. Deka 
Advocate for the 

- 	 applicant/s. 

Versus - 

Union of India & Ors. 
Respondent/s 

Dr.j.L. Sarkar, Rly. Standing Counsel 
....................................................... Advocate for the 

• 	 respondents 

CORAM 

THE HONBLE Slim B.N. SOM, VICE CHAIRMAN (A) 
THE HON'BLE SHRI K.V. SACHIDANDAN, VICE CHAIRMAN (1) 

Whether reporters of local newspapers 	
) /-S/No  may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	Yes 

Whether to be forwarded for including in the Digest 
• 	Being complied atJodhpur Bench? 	 YesP'o 

Whether their Lordships wish to see the fair copy 
of theJudgment? 	 No 

Vice-Chfman (J) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No, 224  of 2005. 

Date of Order This the 09th day of March 2006. 

The Bon'blèSrI:B.N.SoTm, Vice-Chafrmañ (A); 
The Honi1SriK.V. Sach da 	dail, Vice-Chairman (J) 

I. 	Sri. Bishnu Das 
Son of Sri Jagdish Oh. Das, 
Quarter No. 667/B 
DTS Hill Colony, P.O. Lumding 
DIst. Nagaon, Assam. 

2 	Sri Manoj Das 
Son of Sri Jagdish Oh. Das, 
Quarter No. 667/B 
DTS Hifi Colony, P.O. Lurnding 
Dist. Nagaon, Assam. 

Applicants 

By Mrs, M. Dutta Choudhury, Sr. Advocate, Mr, S. Roy and Brig. 
N. Deka, Advocates 

- Versus - 

Union of India 
Represented by the General Manager, 
N.F. Railway, Maligaon, Guwahati. 

Chairman, Railway Recruitment Board,. 
Station Road, Guwahati. 

Railway Recruitment Board, 
Station Road, Guwahati. 

Respondents 

By Advncate Dr. J.L. Sarkar, Railway Standing Counsel. 

ORDER ORA 

K.V. SACHIDANMDAL V.C.1 

There are two applicants, who are aspirants for the post 

of Group 9)' in the Railway, in response to an advertisement 



EM 

applied for the post. But, their selection has been. cancelled on the 

ground that they were under aged. Being aggrieved the applicants 

have filed this appii.catior. seeking the following relief: - 

'8. 1 The impugned letter dated 18/7/05 as well 
as 20/7/05 issued by the Assistant Secretary RRB 
shall be stayed with a direction to the respondents 
to allow the applicants to go through medical and 
other test as required for appointment 

8.2 That the Respondents may be directed to 
recall the letters dated 18/7/ C5 and 20/7/05 
regarding withdrawal of the applicant's names 
from the empaneiment. 

8.3 That the Respondents' may be directed to 
appoint the applicants by condoning the under 
age of the applicants on 01/7/2003, as now they 
have already attained the required age for 
appointment in the Group D posts of 
Trackman/ Khalasi/ Helper ii after completion of 
all the tests. 

8.4 Cost of the appijcation." 

2. 	When the matter caine up for hearing learned counsel 

for the applicants submits that since there are two applicants and 

issue involved is also identical., the applicants may be permitted to 

agi.tete jointly in a. single application. Considering the said 

submission., we are of the view that since the issue involved is 

same, we adjudicate the issu.e in a single application by consent. 

3.. 	Th.e case of the applicants is that after making 

application vide annexures - Cl and C2, the applicants were called 

for documents verification and. also physical efficiency test and 

after the passing the same, the Railway Recruitment Board passed 

annexure - D result for the post of Tracknian (Group 1)). 



Subsequently, vide annecures - El &E2, the applicants have been 

informed that their selection could not be considered by the 

respondents because they were under aged. 

The respondents have Lied a very brief written 

statement contending that both the applicants were under aged, 

i.e. below 18 years of age on the cut off date, i.e. 01.07.2003 and 

as such, the applicants were not eligible for appointment and 

they have been informed accordingly. The respondents further 

contended that the employpient notice clearly stated the lower age 

limit was 18 years of age. Therefore, there is no scope of relaxation 

of lower age. The respon.dents further stated that the applicant 

knowing well that they were under aged, had, submitted. the 

applications, therefore, they are not entitled to: have legitimate 

expectation. Therefore, their case cannot be considered to grant the 

reliefs. 

Heard Mrs. M. Dutta Choudhury, learned Sr. counsel 

the applicants and Dr. J.L. Sarkar, learned standing counsel for 

the\aiiways. Counsel for the parties taken pleadings and placed 

niaterls on record. 

counsel for the ap]icants admitted that at the time of 

submission of the applications the applióan.ts were under aged, but 

the appicsrts were called fOr ph i 	 ysicsl efficiency test and 

documents verification and the applicants were also successful in, 

the test. It is too harsh. to say that their selection has been 
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cancelled on the ground of under age. This fact should have been 

verified before the test. 

Senior Standing counsel for the railways submits that 

thousand of applications have been. received, by the Railway 

Recruitment Board and probably a mistake has been committed 

by them in the scrutinisation of the applications. Therefore.. the 

applicants vere called for test and when the mistake was found, 

letter was issued correcting the same. Since they are not eligible in 

terms of the advertisement, they cannot be considered. 

The short question for consideration as to whether the 

applicants are eligible for employment in an Institution like Railway 

or other Government service and whether employment can be given 

despite the fact that they are under aged. The admitted case for 

both. the parties is that the app'icants are under aged (less than 18 

' 	years) at the time of submission of the applications. Now, the 

\minimum age has been stipulated in the notification for 

èipioyment on the basis of the maturity. Concept, which is 

in.chth in the CCA and Railway Recruitment Rules. Though in the 

upper Xge limit in reservation categories rela*ation is permitted, 

under no circumstances minimum age relaxation is contemola ted.. 

This proposkion is accepted in all the employments of the 

Government/ Raiiways. Counsel for the parties agreed to this 

proposition that this is a policy matter of fixation of age taken by 

the government based on public pocy and Court or Tribunal are 

not to interfere to such policy matter. 

L"--- 
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in. a case reported in 1997(2) SCC 253 Hari Sharnrao 

Nirnje and. others Vs. Union of India and others, the Horfble 

Supreme Court held that Courts cannot interfere in policy matters. 

In this case the process of selection is only at the stage of 

publication of the result and: further steps are to be completed 

before appointment order is issued. in. the circui.. stances the 

applicants cannot have a iegitinate legal right for appointment. 

in State of M.P. and others Vs. Raghubir SngJi Yadav 

and others, (1994) 6 5CC 151, the Hon'ble Supreme Court held 

that "the inclusion, in the merit list does not confer any right to be 

appointed." 

Ii. 	in. the circumstances, this Court is of the considered 

view that wider issue of policy decision, public policy, relaxation, 

out off date of age etc. are involved in. the case, which are in the 

domain of the Authorities and policy of the Government and not the 

Courts, it is true that the mistake had dragged the applicants to 

this extent giving expectations and denial. of the same resulted in 

frustration among the youths/applicants. We have great sympathy 

but the applicants have no legal right for claiming the said relief. 

Con.ter.fion. of the counsel for the applicants is that the applicants 

may be considered for next selection is also far fetched and not 

based on. any legal footing. However, we are sorr. to say that 

Railway Recruitment Board constituted, for the selection purpose 

only was callous and negligent in processing the selection, and 

their mistake had led the youths to frustration and dismay. We 

L 



t 
	 JJUL 

6 

reserve our comments. Such a mistake should not have happened. 

Hope the Board will take extra care and caution not to commit 

such, mistake in future. The Registry is directed to send, a copy of 

this order to the Chairiman, Railway' Recruitment Board, Guwahati 

for their self improvement. 

12. 	in the conspectus of facts and circumstances of the 

case, such. appointment cannot be given to candidates before 

attaining the age of 18 years as per rules and based on public 

policies and maturity concept we are of the view that the relief 

claimed cannot be granted to the applicants and the O.A. deserves 

to be dismissed and accordinly we do so. in the circumstanees no 

nib 

order as to costs. 

(KV. SACHJDANANDAN) 
VICE-CHAIRMAN (J) 

Z(B, 
IRMAN (A) 

13 
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'3. 

IN THE CENTRAL ADM INISTRATFJE TR IBLINAL 

6UNAHATI BENCH AT 6UWTI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADNINISTRATIVE 1RIBUL ACT, 195) 

B E T W E E N 

1, Shri BIShnLR Das 

2 Shri Nanoj Das 	7 

gl-i 

1.. Union of India & Drs 

LIST OF DATES & SYNOIS - 

AEXURE-Aj & 	 Adrnit card for written test of 

/12/234 

AtELiRE-B1 & 	 Call letters for physical 

eff.icIeccy test on 16/6/2OO5. 

XURE-C1 & C2 	 Cal 1 letters for dacwent 

verification an 17/6/2005... 

• Roll nurnbers of successful 

candidates published in the 

local nespaper an 13/7/200 

Ccnt.cL 

(4 
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IL 

	

kURE-E1 & E2 	 Cancellation of empanelment of 

tbe?.iLr 	nies from list of 

successful 	candidates 	on 

1817/2005 and 20/7/2005. 

ANEXURE-F1 & F2 	 Admit cards of HSLC Examina- 

t.ion giving their dates of 

birth 

	

JEXURE-81 & 82 	 Caste certificate, 

SYNIWSI S 

The applicants are to brothers from a S C family, 

a Community, cons:idlered as down trodden section of the 

Applicants had applied for the Group D posts of 

trackman/khalasi/helper Grade-Il against an advertise--

ment of the Railway Recruitment Board, 6uwahati, in 

2003. 

Accordingly the applicants were issued with call 

letters cum admit card for the written examinations held 

on 05/12/2004 at Lumding. Part of the said call letters 

were subsequently retained by the Conduc:ting Authori-

ties. 

40 	Based on their faurable performance in the 

ritten test, the applicants were called for physical 

efficiency test on 16/6/2005 at Maligaon Raihay Stadi-

um, Guwahati.  

Contd 	p/ 



	

5. 	On their success in the physical efficiency test, 

the applicants were called for verification of original 

certificates and testioflials etc. on 17/6/20O5 

On being found suitable in all the above 

tests/events, the applicants Roll NumberS were included 

in the list of successful candidates as published in the 

newspaper on 13/7105 

	

7. 	However, subsequently the Railway Board has re- 

jected their candidature and withdrawn their names from 

epanelment an the plea that the applicants were below 

- 10 years of age on 01107/2003, thus not fulfilling, a 

condit.iofl, 'laid dawn in their Eploy9flt notice. 

Now as on date, the applicants  are above the age 

of 18 years and there is no statutory restricti.C1 an 

their eployeent in the govt. Service. The Railway 

Recruiteflt Board had four opportunities to ched on 

their eligibility before the ipuqned cancellation as 

the date of birth was recorded in their initial applica-" 

tlon form itself At every stage, i.e. prior to calling 

them for the Written Test, Physical Efficiency Test, 

Dacuent Yerificatian and publication of the results in 

the newspaper, they had the opportunity to reject their 

candidature, but they did not do so thus it not only 

anounted to their condonation of their being underage, 

but also increased in the level of expectancy of the 

applicants, due to their successive receipt of call 

letters progressively. 

Ccintd . 



'Further attendance in various tests resulted in 

heavy expenditures on the poor app1icants due to the 

negligence and fault of the Railway Recruitment Board,  

who ought to have rejected their candidature otherise 

The applicants are from the poorer section of the szcie-

ty and need to be looked upon with sympathy for economic 

development as per constitutional provisions and as such 

they need to be compensated by the Railway Recruitment 

board for the saime 

Hence the applicants pray for an exception as a 

compensation and relaxation of the minImum age restric-

tion v  so imposed on them (like the overage criterion in 

their case being a SC candidate) and permIt their empa-

nelment of selection to continue by recalling/canceling 

their letters of 18/7/05 and 20/7105 Article 46 of the 

Constitution also gives them liberal protection for 

their upl.iftment of economic condition 

CDntd 
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IN THE CENTRAL ADNINISTRATI I4E TRIJNAL, 

BUWAHATI BENCH AT SU4MTI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADPIINISTRATIVE TRIBUHAL ACT, 195) 

BETNEEN 

Sri .ishnu Das 

2. Sri 1anoj Das 

Son of Sri Jagdish Ch.. Das.. 

Quarter No,.667I 

DTS Hill Colony, P.O. Lw!lding. 

Dist. Nagaon, Assa. 

Applicants.  

1 Union of India 

Represented by the Seneral Manager, 

N.F.Rly, Ilaligaon, 6uahati.. 

Chairman, Rai1ay Recuitent 

oard, Station Road, &ahati.. 

Raibay Recritent Board.. 

Station Road, &ahati.. 

.... Respondents_ 

Contd. p/ 

bon 



DETAILS OF THE ALICATION 

PARTICULARS OF THE ORDER AAINST WHICH THE 

APPL I CATION 115 I1W€ 

This applicatIon is made for continuation of 

empanelment in the list of successful candidates as 

published in the newspaper on 13/7/05 and cancellation 

of Railay Recruitment Board 6uwahati letters 

N.RRB/3/41/90/pt II dated 18/7/05 and 20/7/05 addressed 

to the above applicants. 

JURISDICTION OF THE TRIBUNAL 

The applicant.s declare that the subject matter of 

the instant application is within the jurisdiction of 

this Honb1e Tribunal 

3 LIMITATION 

The applicants further declare that the applica-

tion is within the limitation period prescribed uder 

Section 21 of the Administration Tribunal Act 1985. 

4 FACTS OF THE CASE 

4.1 That the applicants are citizen of India and as 

such they are entitled to all the rights and privileges 

guaranteed under the Constitution of India. They come 

from a low income group Schedule caste fatuily.  

Contd.. p/ 

xk, 
£I). 
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4...2 That the applicants are two brothers, who has 

applied to the Railway Recruitment &ard (in short 3RB) 

tuwahati for group I) posts of Trackman/Chalasi/Helper 

11 5  in response to an advertisement, when the father was 

away in Porth Cachar Hills... The miniium Academic qual-

ification required was class VIII pass.. 

4.3 	That in response to their application they re- 

ceived call letters to appear for written test at Lumd-

ing college, Lumding on 05-12-2004 under roll no 

2454346 and 2434511 

inexures Al & A2 are the photocopies 

of the part of the said call letter... 

4...4 That on having passed the written test, the IRRB 

called the applicants for physical Efficiency Test of 

16/6105, vide their letter o../6/41/10 letter 

PR.Y/6/41/10 dated 10/5/05... 

Annexures Bi & 132 are photocopies of 

the said call letter... 

4..5 That on being successful in physical Efficiency 

Test, the applicants were called for document verifica-

tion by the Railway Recruitment Board vide their letter 

1o..Rf.B/6/41I10 dated 1616/05 Accordingly the applicants 

attended the same and their documents were checked and 

found in order... 

Contd...  

Kj 

Q?IZL 	
, 
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nexures Cl & (2 are the copies of 

call letters for verification of 

4...6 That an co*pletion of all the above tests and 

checks. the RRB published the Roll No of the successftl 

candidates in the-Assas Tribune 8uahati, dated 13 July 

2005, wherein the Roll Nos of the applicants i.e. 

24534346 and 24534511 are included in the list.. 

Annexure D is the copy of the Resuit 

published in the newspaper.. 

4.7 That to the utter surprise of the applicants the 

MY informed Sri vishnu Das, Applicant No.1 vide their 

letter No..RRB/6/41/90/pt II dated 10/705 and Sri Manoj 

Das the Applicant W2 v.ide their letter 

Nc.ER//41/90/pt II dated 20/7/05 that their names will 

not be further empanel led as they did not attain the age 

of 18 year's on 0117/200 their dates of birth being 

26111/1985 and 22/01/1987 respectively. 

Annexures El & E2 are the copies of 

letters regarding cancellation of 

empanelment and Annexures Fl & F2 are 

the HSLC examination Admit Card giving 

theii dates of birth. 

4.8 That the Applicants belong to the Schedule caste 

community, a dn trodden section of the Society. Hence 

Contd ... pI 

00  

7iL 	. 

M vY\ oI-  D 



they are needed to be encouraged and looked upon with 

extra considerations. flence, they have been given a 

relaxation in upper age limit for the said employment, 

under the constitutional provision.. As such in the 

similar manner, they should also be given some relaxa-

tion in the lcer age limit, as exceptions, particularly 

after having declared them as successful candidates in 

the news paper... 

Annexure 61 & 62 are the copies of 

caste certificate of the Applicants 

4...9 That your applicants beg to state that the riejec- 

• tion of the candidature of the applicants after making 

them go through all the tests, tent amiunts not only to 

victimization, malafide and harassnt particularly,  

when the facts were known to the RIB from the beginning, 

(the date of birth, being a part of their application 

form) but also are against the principles legitimate 

expectation and principle of natural justice particular-

ly after making then appear in every test, step by step 

in gradual manner and caused them irreparable loss 

es.ides the respondents got enough opportunities to 

verify the ages of the applicants whenever they were 

called for different tests... 

4...10 That the applicants beg to state that this is a 

fit case for interference by the Hon° ble Tribunal as the 

respondents have violated the principle of natural 

justice... 

Contd.. - .. p1 

1iLc 
!) 



411 That this application is filed bonafide for the 

E3T1d5 of justice. 

5 GROUNDS FOR RELIEF WITH LEGAL FOYISI ONS: 

5.1 For that on the reason and facts which are narrat-

ed above the action of the Respondents is pria facie 

illegal and without jurisdiction at this stage 

5.,2 For that the action of Respondents are malafide 

and illegal and with a motive behind 

• 53 For that the applicants have now crossed the- age 

of 18 years and there by qualified to hold a 6overnent 

job as per the statutory provisicn.. They are also pre-

sently studying in BA & Higher Secondary Classes respec-

tIvely. In view of the above, rejection of their candi-

dature at this stage on the plea of being under age on 

01/07/2003 does not hold any grotrnd and Is in gross 

violation of Article 14,19 & 21 of the Constitution, as 

their etnployent will only coence on their joining the 

service 

5,4 For that in the present days of uneployent that 

the applicants beg to submit, taking away a job from 

individuals who have earned it on their own perforance 

and merit, because of a bureaucratic ruling, would be 

against the principle of natural justice. The man made 

rules are basically guidelines and are to be interpreted 

Cont.d 	p/ 



IV 

II 

(;4 

huaiiely and in a pragmatic manner. Hhen the individua's 

age on date of entry into the service is a nandatory 

legal requirement, then restriction on the age on 01-07-

20)3, at the time of application does not have any 

legal significance Had the enployent been provided an 

that day, then of course the applicants rsould have been 

underage for a Savt eeployaent an that day. h1ow after 

to years, when they have attained the eligible age, 

then that factor should not cantro:I their eplayent. 

Particularly after calling them for various tests 

progressively by the RRB, Mhich has autanatically 

increased their lel of lgitiate e,pectations.. 

5.5 For that under Article 46 of the constitution that 

the state is to proate with special care, the education 

and econoiic interest of the ueaker sections and par-

tilcularly of the Scheduled Caste and Scheduled Tribe and 

it is their duty to protect them from social injustice 

and all fow- s of eploitations.. 

56 For that great ipartance have been attached to 

the Directive Principles by 92nd Amendment to the con- 

stitution and in the Ceshavananda harti' s case and the 
/ 
/Hanble Supreee Court has conceded liberal 1ipleenta- 

/ tion of Article 46 vis-a--vis Article 15 & 16, particu- 

larly in respect of special provisions for Scheduled 

Caste/Scheduled Trihe.. 
I .  

57 For that the schedule caste conunity has been 

provided with constitutional provisions in ters of 

Contd.. p1 



various relaxations for better job opportunity their 

up1Iftent and development as stated above and theref are 

the upper age limit for the present employment has also 

been extended in their case.. In the same analogy it is 

submitted that for their better job opportunity, the 

lawer age limit also be reduced as a relaxation, an 

exception in their case and therefore the rejection of 

their candidature by the Raihay Recruitment &ard, be 

ciincelled 

DETAILS OF REPEDIES EXHAUSTE) 

That the chairman of the RRB was contacted in 

person as well as with representation withdra/cancel 

the impugned letter, but no action has yet been taken 

till dates. As such there is no other alternative and 

efficacious remedy available to the applicants except 

invoking the jurIs.iction of this Hcrnble TribunaL 

7.. 	MATTERS NOT F1EVIOLJSLV FILED OR PENDIN6 BEFORE ANY 

OTFER cOURT 

The applicants first approached the Hanble High 

Court with a wwit petition which has been subsequently 

withdrawn by the applicants with liberty to approach 

appropriate farum At present no application or suit is 

pending before any courts. 

Contd. p1 
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Under the facts and circustances stated above 

the applicants most respectful iy pray that your Lord-

ships may be pleased to admit this petition and call for 

records and after hearing both the parties the Hone ble 

Tribunal may be pleased to direct the Respondents to 

give the following r&iiefs 

0.1 The ipugned letter dated 117/05 as well as 20/7/05 

issued by the Assistant Secretary RRB shal 1 be stayed 

with a direction to the respondents to allots the applic-

ant.s to go through medical and other test as required 

for appointhent 

8.,2 That the Respondents may be directed to recall the 

letters dated 1/7105 and 20/7/05 regarding withdrawal 

of the applicant's naes from the epanelent 

8.3 That the Respondents way be directed to appoint 

the applicants by condoning the under age of the applIc-

ants on 01/7/20031  a rióà they have already attained the 

required age for appointtent in the Broup D Posts of 

TrackmanWhalasit Helper II after completion of all the 

tests 

8.4 Cost of the Application 

ContcL 

I 



Z?  

i:: :i o::i 

9. 	IPTER ORDER FAVED FOR 

Pending final decision of this application the 

applicants seek issuing of the folloing interim orders 

9.1 That the impugned letters dated 18W7/05 and 

20/7/05 may be stayed directing the respondent to retain 

to vacant post of group 1) till issuance of appointment 

letter's in the applicants name 

9.2 That the Respondents may be further directed to 

allow the applicants to continue with the selection 

procedure of the applicants, like other empanel led 

10 	THIS APPLICATION IS FILED THROUSH ADVOCATE. 

ii. PART ICUJLARS OF I P 0 

I.P.O.  

Date of Issue: 	
- 05 

Issued From o  (C14UM 
	

LI 

Payable at : &JOJ4TZ!i 

12 	LIST OF E1CLOSLS: 

As stated above.. 

Contd. w. p/ 

Z, 



YER IF ICAT I (IN 	 - 

We Shri Bishnu Das and Manoj Das, sons of Sri 

Jagadish Chandra Das, resident of (Ir. No667 8, DTS Hill 

colony, Luding, District Nowgaon, Assam are the applic- 

ants of the instant application and as such we are 

acquainted with the facts and circumstances of the case 

• 	 and we do hereby verify 	the 	contents 	of 

I 	paras _________ 	- . . ..  ._ .. 

.
. to - 	 _... ...... .. ..      Of 

• 	 accocpanying application are true to our personal knol- 

edge and Futaras  - ---- ---------- to 

being based on records believed to be true and rest are 

or huble subission before this Hnble Tribunal - 

We sign this verification on this day of 

';)  ok t &~ 
2005 at Eathti 

I,. Utkv. ,  

2 	N4cvj £ck. 

Contd.,p/ 



r'Ljmc aI ho Oardidte & Address 

BISHNUDAS 	. -. 
OTS HILL COLONY LUMOING 

NAGAON OR NO 6678 

NAGAON 

[ 	
ASSAM 	 PIN - 782447 	

LUMDING- 182447 

Ptease read and l 	 •rn.lCrn C)VC,aI  

..ASWfiN 	 . 	. 	. . 
THE QUESTION BOOKLE1 WILL BE DISQUALIFIED. 

	Secy.  

FREE RAILWAY PASS 
 

FOR SC/ST CANDIDAT ES ONLY ) p(::ac3r of 	riler irr r'e fV.t!Ied 	1' 	I.CI r :iw. V Second class only 
tim LIu 	:1 I hi L I IG -: 	

S andb 

I 15/12/2004 iL. r 	b rI 	I 	 -r I 84 / RSC/ 122 dtd 23 11 84 1 1rl 	rl 3d Asstt Sr 

ITTI1 I.  
1 of 1/2003 	 ' -24534346 	T 05 - 12 - 2004 

Examination Cerrire r 

;1f 	 .. 	;t.. 
; . -. 	.. . 

------- ¼. 

P 	 .. . 	
PIeae Iearbtt along Ihis line and rehirn Cot your 	RAILWAYRFRI 1 - k1rNT BOARD. GUWAHATI - 781 (1(11 

I/G  

Qg 	cR) 
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Th 0: n v4n and !et3In to yonr pr'd 	 ______ 	
RALWAYRECRUTMEN1B0MD, GUWAHA1 )1 

- 	
- 	_I4 of the C diOjIt 	 - 	 NO & L N No 	 R 1 NC 	 t 	3ateO 	fliatn 

- 	-- ---.---.-------------------.---_---_- --- 	 ------r ._-_____'___________ 	--------------------..-, 
MANOJ DAS 	 1 of 1/2003 	 24534511 	05 - 12 - 2004 

DTS HILL COLONY LUMOING 

0RN0667B 	
! - 

'T1i'1fI  

NAGAON  

ASSAM 	 PIN - 782447 	 LUMOING -782447 

cad and 10110w the - 	ti 	 - 

QN 

)UESTION BOOKLET WILL BE DISQUALIFIED. 	
1D1 / Asfl Secy. 

ILWA' PASS 
C;ST CANDID! 	5 ;3Ni 	On pioduct2n at it n 	.veI ny intv;Jy in second class only 

- -- - 	
- 	 Sin an.J bi'i' 

	

LUMDING 	 LUMD1NG 	 Th 

- --- -- -------- -. --•, 
	

-. -t 	
.2 	. 	

---------------- --------------. ---.--- 	 J 	 7 

•s 	 .Ii- ..p: L_ 	
. 15/12/2004 	

"'tr 	 -ut'.. Nn E (NC 1-84 I RSC / 1 22 dId 23-11 -i-l) 	.'..: 	- -:. A,.,lI Sacy 
is  



XV-0044 .j  
RALWAY RECRUgTI!IET L3OARD - GUWAHiT 

'STATION ROA CUV J1AT1-7 001 

CALL LETTER FOR PHYSICAL EFFICIENCY TEST 

- 14 —  

To, 
BISHNU DAS 	 yREGLSTERFDpç 

DTS HILL COLONY LUMDTNG 
NAGAON QR NO 66713 
NAGAON 
£Q&QNASSAMpjn..782447 	 I 

tIMPORTANT * Roil No.: 	534TJ 
PASTE YOUR 

RECENT SIGNED Sut.:Rcui(inc.ftJ;.3eIectjon (or the pest of Group -1) trader 	 PHOTCiGU.A?H Cotegory No.01 o1 Enqtoyhient Notice No. 1/3003. 	 HERE 

With reference 
to yout2ppljc3lion for the post mentioned above inreaponse to the Empioyr%e,, Notice cited, you are hereby advised to report at MaUgaon Railway Stadium, on 1610612005 at O:30A.Mfor Physicat Efficiency Tesi 

Criteria or P h sical EU Ic 

MjgCandjj (I) Should bo. able o lift and carry 35 kg of weight for a distance of 100 	trs in minutes In one Chance without putting the wotght down, and (Ii) Should be 
able  :10 run for a distance of 1500 meters In 7 minutes In One Chance. 

mrautein (l)Shtd be able to lift and carry zo kg of weight for a dIstance of 100 meters in 2 one chance without putting the weight down and (ii) Should be able to run (or a distance of 400 meters in 4 minutos in one chance. 

This Can Letter does not in Itself entitle yod for selection. 
You are ditected to bring your own sports lilt (drbss,g Ct*.) 

required for the Physical Efficiency Test. 
Result of the Physical Efficiency Test will 

be dedaréd on the sam day and those who qualify in the Physical Efficiency Test will be required to:report to office of the Rallay Recrui 
the next day at 10:00 A.M. for t)ocument Verification. 	 tment Board, Station Road, Guwahatj -1 • on  

You should bring your ov1glnj VIII Standard or above Cerifficate issued by the competent authority for verification of 
your date of birth, educational qualdican etc. You Should also bring all of your origInal certificates and marks-sheets 

 01 Matriculation and onwards issued by the respective Boa d/COUnCiUUniVIty along with experience and other 
certificates, caste certificate. if any. lithe OitginIs 

of above c ificates/m s-shor have not been received f rom  
respective 	

Oien provisional pass certiticateand mar s..sheets 	 pectjye Board/Council/Univërity should be produced. 	 issued by IhÔres  

You are also directed to bring the Attested Photostat  
Clllficatösalong with the c igirtots. copies of all original certificates and marks-sheets and other 

You may be sL4jected to re.examjnatjon during the ptocess of ve 
come prepared for the same. 	 ification of dOcuients dc. and ,u shcu1i 

Your attendance may be re4uired for more than one day 
prepared fix that. 	 (i.e. date as mentioned above) and you should acme 

U. Request for postponement of the date mentionj above will riotbo 
ConsIdered and no further chance will he givon. 	 ' 	 - 

9. U you are In service please bring 'No Objection Ce 
considered for the post. 	 rf&tfrom your employer. fiing whith you will not be 

10 Appreachrna ( hairman RR8 nd/or his Secretary directly or 'ndirctJy by a candidate or anybody on hls# 
requosting undue Colsiderabor for the recruitment will render a candidate liable for dlsqua,gflcabon 

	
hnr behat 

 11. (For SC/ST candidaf 	n!y) 	 . 
On pr0du,tion of this letter 

yot are 6ntit1ed to travel free byihe Railway in Second Class from LUMOING Station to 
GUWAHPJJ Staiori and bac This nsa will be valid up to 26/06/2005 
(Authority: Railway Boar<faletvr no. E(NG)I(..84/13SCJ122 dated 23111/84). 

¶ 	. 
. 	 , 	

ASSIS CRITA 



-

	

 RALWAy RECRUiTMENT BOARD 
— GUWAHATI 	tp

,  

STATION 

CALL LETTER FOR PHYSICAL EFFICIENCY TEST 
No. RRB/G/4 1/10. 	

Date: 10/05/2005 
T 	

BILREGISTEREJ) P0 MANOJIMS 
PTS HILL COLONY LUMDTNG 
QRN06678 
NAGAON 	

- 	 1 QAON 	 7824 47.  

RollNo.:[ _ 24534511 

Sub.: Recruitmet/Se3ectio for the post of Group 
— D under 

CategoryNo.o1 of Empluyment Notice No. 1/2003. 

* IMI'014fANL' * 

PASTE YOUR 
RECENT SIGNED. 
PHOTOGiuvrh 

HERE: 

With reference. to your application for the post mentioned above, in response to the 
Employment Notice cited, you are hereby advised to report at Mallgaon Railway StadIum, on 
16)0612005 at 06:30 A.M. for Physical Efficiency Test. 
CrI1 e rIa .L0LEhX.JfS a1 Effiqt&  

L4 1 ..&anle (1) Should be able to lift and carry 35 kg of weight for a distance of 100 meters In 2 minute' in one chance without putting the weight down and (Ii) ShOuld be able to run for a distance of 1500 meters In 7 minutes in one chance. 

(I) Should bo able to lift and carry 20 kg of weight for a distance of 100 motors in 2 minutes in one chance without ptting the weight down, and (ii) ShOuld be able to run for é distance of 400 meters in 4 minutes in one chnê. 

T. This Call Letter doas not in its,t1 enlille you Làr selection. 
1 

2 	You are dirc(ed to bring your own sports kit (dress "hoes mc) eq sired for the P1iy"c • Ltt&iie tj 

3. Result of the Physical Efficiency lest will be dedared on (he sbrne dai and those who quIsiy 
in the Physical , 

Efficiqacy Test wiD be required to report tooffice of the Railway Recruitment Board, Station Rand, Guwatsati -1, on 
the next day at iO0O A.M. foi' Document Verification. 

14 ..  You should br ing your origind VIII Standard or above Certificate Issued by the competent authdrity for verification of 
your date of birth, educationa qualification etc. You should also bring all of your original certifica tea and marks-sheets of .  Matncutanon and Onvrards issued by the respective Boan1Counctt&Jnive(ty along Wth expenence and othe5 
çerlifl ales, castecertiflcate if any. If the originals of above cerfificates /mar~_s-sheets have not been received from rececU Eoard/Corc l'Un c's y then prow siona c01ia,. .iid 

I41aIls Silttjl, •td by toe re'pi ctivc. Board!CouncilIuniverstty s'"iould be pmduced 

i You are also directed to bring the Attested Photostat copies of all original certificates and marks -sheets and tith e r 9edilicates along with the or1çiinati. 

Jrou may be subjected to.reexam1natjon during the procest, of verification of documents etc. and you shouki cpme pi-epareoforme same. 

7 Your attendance may be required for more than one day (s e date as mentioned above) arid yd should come prepared for that. 	 / 

0..• Request for postponement of the date mentioned above will nan be cOnsidered and noiudher chance will be • 	given. 

U you are in service please bring No Objection Certiflcatv from yoUr .  employer, failing vmlth you wilt not be considered for the post. 

Approachinp Chairman, RRE. arid/or his Secretary directly or. indirectly by.a andidate or anybody on his/her behalf 
requesting undue consld!ratl an for the rea'ultment will render a candidate liable for disqualification. 
(For SCIST candidates only) 	. 

on productson of this letcr yu aic enlille,.(o (ravel hen liv lh (.ailwiiy in Second (Ia 	l,11 t U LtW3 St i:ir. • II GUWAtATI Station and back. This pass will be valid -up 1026(06,2005. 
(Authority: Railway Board's letter no. E(NG)ll-84!RSCtI22 dated 23/11184)  

ASSISIJTh-I ECRETARY \.i p 	•1J \ 	
( V 	 rIn 



RMLWAV.RECRUITMENTBQARD - GUWAHATI 
STATION ROAD; CVWAIIAT1-781 001 

CALL LETTER for D0CUMENT:vERIFICATION 
No. RRB/G/4/i 0. 	 Date: 16/06/2005 

To, 

BISHNUDAS 
DTS HLL COLONY LUMDING 
NAGAON QR NO 667B 
NAGAON  
NAGAON ASSAM Pin - 782447. 

(I1) 
RoilNo.: 24534346 	1 
Sub 	 - Recruitment/Selection for the post of Group 0 	 4 

under Category No.01 of Employment Noticc No. 112003. 

It 

II 

F 

As you have qualified in the Physical Efficiency Test you are hereby advised to attend the office of 
Railway Recruitmnt Board, Station Road; GUwahati-781001, Assam, on 17I06I2005 at 10:00 A.M. for 
verification.of original certificates,testirnoñiaIs eta. I 

H 	 - 

1 	This Call Letter does not in itself entitle you for selection 

2 You should bring your original VIII Standard or above Certificate issued by the competent authority 
for verification of your date of birth educational qualification etc You should also bnng alt of your 

I original certificates and marks sheets of Matriculation and onwards Issued by the respective 
BoardiCouncil/Liniversity along with experience and other certificates, caste certificate, if any. If the 
originals of above Certificates/marks-sheets have not been received from respective 
Board/CounclllUniversity then provisional pass certificate and marks sheets issued by the 
respective BoardlCouncit/University should be produced 

3. . You are also directed to bring the Attested 	 of alI original certificates and marks- 
" 	sheets and other certificates along with the originals 

4
.1.. 

You may,  be subjected to reexamination during the process of verification of documents etc 
and you should come prepared (or the same. 

5J Your attendanc may be required for more than one day (i.e. date as mentioned above) and you 
should come prepared for that 	

I 

6 Request for postponement of the date I venue mentioned above will not be considered and no 
Ii further chance will be given 	 I  

71 If you aren service please bring No Objection Certificat from your employer, failing which you 
will not be considered for the post 

8 Aproachtng Clatrman' RRB and/or his Secretary directly or Indirectly by a candidate or anybody J 	on his/her behalf requesting undue consideration for the recruitment will render a candidate liable 
for disqualification 

9 (For SC/ST candidates only) 
On production of this letter you are entitled to travel free by the Railway in SCcond Class from LUMDING Station 
to GUWAHATI Station and back This pass wdl be valid up to 26/06/2005 
Authority: Rauway.Board's letter no E(P4')II-84/ SC/in, dated 23/11/84).. 

I 	 G4 
SECRETARY 

I 	 For CHAIRMAN RRB - GUWAHATI 

I I 	 I 

4. ,  



RALWAY RECRUITMENT BOARD GUWAHAT 
STATION ROAD; GUWAHATI-781 001 

C.ALL LETTER for 'DOCUMENT VERIFICATION 
Date: I 6/06/200 No. RRI/Gi4 1/10. 

To, 

MANOJDAS 
DTS HILL. COLONY LUM DING 
QR NO 667 B 
NAGAON 
NAGAON ASSAM Pin - 782447, 

1-14534 1611iii 

Sub.: 	Recruitment/Seiecti(pfl for the post of Group— I) 
nader Category No.01 of Employment Notice No. 1/2003. 

As you have qualified in the Physical Efficiency Test, you are hereby advised to atted the office of 
j: Railway Recruitment Board, Station Road, Guwahati.781001, Assam, on 1710612005 at 10:00 A.M. for ' 1 ierification of original ce'rtificates, testirnonia!s etc. 

ft '! 	 1. This Call Letter does not in itself entitle you for selection. 

2. You should bring your original VIII Standard or above Certificate' issued by the competent authorit' 
for verification of your date of birth, educational qualification etc. You 'should also bring all of your 
original certificates and marks-sheets of Matriculation and onwards issued by the respective 
BoardlCouncil/Univei'sity along with experience and other certificates, caste certificate, if any. if the 
originals of above certificatesimarlcs.sheets have not been received from respective 
BbardlCouncil/i.Jniversity, then /'provisionat pass certificate and marks-sheets issued by the 
(espective Board/Council/University should beproduced. 

3.i 'You are also directed to bring the Attested Photostat copies of all original certificates and marks-
sheets and other certificates along with the originals. 

l ii 	... 

	

: 	J. You may be subjected to re-examination during the process of verification of documents etc. 
and you should come prepared for the same. 

Your'attendance may be required for more than one day (i.e. date as mentioned above) and .yoi 
. should come prepared for that. 

Request for1 postponement of the date I venue mentioned above will not be considered and no 
.furthercharcewilIbegiven.  

7 If you are in service please bring No Objection Certificate from your employer failing which you 
will not be Considered for the post. 

	

•' 	4: 

Approaching Chairman, RR8 andlor his Secretary directly or indirectly by a candidate or anybody 
on his/her behalf reo.uesting undue consideration for the recruitment WilIrender a candidate liable 

' 	
for disqualification. 

(ForC!STcancJklates only) 
On production of this letter you are entitled to travel fro by the Railway in Second Class from LUMOING Station to GUWAHATI Station and back. This pass will be valid up to 2610612005. 
(Authority: Ra!lway Boards letter no E(NG)ll-84/RSC/122, dated 23/11/84). 

V  1. 	ASSISjAI(11RETARY 
FOTCHAIRMANR8_9UWAHATI 

4 	I' 



•1 	 -- 	 -. 	- 
rwtway Recruitment Board .: Guwahat 

Station Road, Guwahati - 78 1  001 
Phone : 0361 - 2540815 

I 	 Rstiiilt of Catogoryl4o.01 of Centrillzod Emolovment Notice No. 1/2003 (Group -)jjj 	TaJjjnisj 	/ijljcr.$l. 
it the tau 01 their portoimancu In the Written Examination held on 09/11/2003, 16/11/2003,05112/2004 and 1211212004, Physical Etliri:, Iti (I'E I) wuit ionducted1win  

!3i0&i'2OW 	Guuhati end from 10/06/2005 to 17/064005 t Kallhar..The Candlqatee qualified In the PET woro culled lot Vetihicuhlo:' ul Dur.ui:untj. cu::duct1 in ha CiIicoI 
.:hhj t -r \m/o6/2005 to 24/06/2QO5rgf04iV7pJtb 170I 	Aft -- rhtjeatjo( ofoumnunt, followinç 670 nuITtt)urs of ca:ithduh, Itu,c, L,ijufl rOvituo:ulI hunci olçjbli k. 

..irin 	 to tuthIliny of all ehigibMcy.conditlone laid down In the Employment Notice No. 1/2003. 
the list ol uinpai:ulIed Candidates is being Gent lotho concerned authority for onward prooseelnU.  Candidates will be inhimnatuci uluw:uuufly ty tJiv,uituI luiuiit: (41.cw 

ummrdiny, F1injia, Ahpurduaf and Kahihar Qlviaon of N.F. Railway, regarding Data & Time of reporting for MedIcal Examination etc. 
Roll Numbefi are arranftd in aice)dlnj order ILaitsix dIoIt&Land NOT in order of Mar11 

QU162 ioóoi61-  43090372 13000397 13000398 33000440 13000460 13000774 130OO90 13000891 13001174 1001U85 33001731 43Uu18i 2300:046 
20O2 23002054 23OQO6 230020li 13002073 13002074 13002079' 23002333 13002813 43002562 23002607 43002028 13002995 13003244 32003451 
l30O3ma 13003651 13003724 23003175 43003511 23003855 13003981 130*4068 23004112 33004496 13004602 43004506 33004001 33004816 23004845 

-1;493-  • 306198 13005381 3OO53$O 430061140 13005V$1 13006007 23006079 13Q06607 13006706 13008538 43008591 13001023 43007102 13001412 
13007615 33007522 13007867 13908351 43005760 23005904 13008557 13OQ125 33009162 43009252 13009930 230t0611 23010r20 43010169 43011301 
23011360 13CI I477 4oi1633 4301111TIO iaoiiiis uoini 23011520 13011020 13011566 13012067 13012102 23012103 43012394 43012551 *301285G 
13012861 13012564 13013026 13013137 13013136 13011141 23013382 13013410 13013465 43013573 13013778 13014140 13014150 43014153 13014200 
13014280 13014202 13014481 43016277 43016311 13016716 13016817 43016890 43015896 43016923 23016029 23016100 23016265 13016233 
33016506 23016057 13011177  43011181 13011107 13017241 23017604 13011143 13018631 13010712 13018713 43018732 43010700 43018804 

-ii•;r 13019175 13020070  
t130436" 

 

13020224 13020260 13020201 , 13620269 13020300 13020368 13020763 23020987 13021625 13021821 43021658 
3302165g 13021610 13021013  13023101 13023680 13023639 13023840 43023541 23023869 43024221 22026862 12027266 12020820 12030502 
42032269 14034643 44034$1O  -44025101 14035772 14035176 24035700 34036814 14035007 44036141 44035488 

24030148 
14030584 
14039171 
42040811 

34037302 
44039175 

t4031O0 

44039180 
32042403 

44031732 031833 24038050  2443124$ 3403e500 14038872 14030069 14030064 14039016 14039121 	1 
14039201 • 24039301 24030305 11039500 32010602 22030863 42040121 22040120 12040403 32040586 42060664 32040709 32041326 
22042454 1204476 12042490 42043059, 12043205 42043710 22043860 22043932 42044066 42044211 42044268 12044611 12044641 42044876 12045025 
12045101 42045155 42046166 42046340 22046423 32045854 32046197 22046331 4204641 13046481 43046616 23046556 m3041203 13041300 43041317 

23071  43048354 43048440 4304fl45 43049264 13048360 43040610 43049070 43060256 23050342 430603711 13050587 45060113 25050827 
±51267  25051514 35052049 15652096 3605230e 41053190 46053409 46063411 40053415 46063414 26053420 25053421 21.063422 35053423 35063443 

_±s4Thi 46064412 46054621 45054701 46004761 45054073 25065062 45066089 26055133 15060660 45056024 25056056 16656801 26051028 36051053 
35051089 45057116 15067302 8262 45058359 15058600 • 25068861 46069123 45069137 46059913 45060194 45060216 45060577 15060590 35960163 
4506799 46061133 46061264 2313 45062523 36063350 35053751 25063846 16064112 35064160 45004576 35064888 45366600 36005604 25066643 
15061134 15067191 250W210 7353 

r13073602 

16067042 46001849 46066000 46068633 45068938 45066953 45059200 16065758 46069991 25070269 15071252 
46072163 43072050 33072903  33013610 33073968 43013010 33014166 23074167 33014438 43076167 33015190 43075217 23075234 43015241 
43076261 33015586 43075649 5651 33016701 13076705 43076755 33015827 23076340 24076895 078000 31078329 41070919 31080146 1108107* 
41082t59 31082171 21082611 2701 11003230 41084464 1 41084739 11084942 31086132 	1 41006167 41085281 41085914 4108600 11086558 2106699 
41087676 41068189 41000847 41089204 1 41000494 110820 41090048 41000333 21090706 21091051 11091248 11091616 41091661 11081663 

41096602 
41691717 
21095611 41092770 21092884 41092585 31092020 11093461 41053161 41093168 41094200 11096173 41095178 41095179 2109560 41995510 

11055636 41095696 41095777 31096703 41015826 41015555. 11096022 41096174 11096176 41096346 41090472 41096616 410961.50 41095710 11090802 
41057619 llOSfllB 41091796 11097935 45097976 41097986 41095692 41008893 41090907 41099636 41095661 41100040 41100278 41100465 

1110U611 
12103845 
231113.1 9 

m 13114232 
13120288 

21101074 
12104218 

- 4 •3 -1 -133 -  
l311445 
3120304 

41101393 11101141 12102013 42102011 22102118- 12102316 42192416 12102103 12102829 22102818 22102920 
121102 1.9 
13113411 

13119321 
43123002 

12103162 
13111063 
43113932 
23119335 

13123046 

32103318 
13111105 

33114000 
33120241 
13123164 

22104610 22106856 22107011 42101603 22107616 12101047 12108028 12108183 22108940 12109984 
23112804 13111340 13111349 12111355 13111381 22111437 23111073 23112298 13112339 23112767 

43115821 23116203 13116369 33116883 23117466 23117418 43118115 13118166 13118576 23115016 
23122710 13120378 13120482 3312078e 13120121 23121252 33121262 13121461 4)122211 23122680 

2313271 23123165 13124002 13124115 1 	13124192 23124250 23124301 43124340 13124483 43124938 43125113 13126200 13120438 13125471 43125534 
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_ 

46076038 

_ 
_ 

83616100 

_ 
_ 

45576111 

_ 

4S4701j 10076377 
13016064 _48476871 

_ 
_ 

26516072 

_ 
_ 

30075033 

_ 
_ 

43075063 
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3 50 50 1 36 16662310 
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45477301 
75478400 

13071373 
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_ 

75577377 
15478604 

_ 

29677349 
40575554 

_ 
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_ 

15837600 

_ 

18677633 

75470622 
1 15G?76.l _38477047  

_$S6ii[6619442 
46617734 306fl503 

3067*456 
30677944 
46679672 

45480213 466803*6 

_ 
_ 

46480419 

_ 
_ 

*6689534 

_ 
_ 

36680669 

48577023 __
_ 
_ 

48600780 15086946 

_ J 35600994 16087053 
45652333 

75071300 
56653)48 

40687327 
3665 3 774 

J4608010 94897793 86482407 

_ 
_ 

45482602 

_ 
_ 

18582667 

_ 
_ 

484826*6 

__15476507 
_ 

456*3967 

_ 
_ 

*6683*37 

__is*iiIi] 
_ 

36493*46] 36663719 
26684776 

_ 

46864642 

_
_

64667047 

_
_

14667201 

_
_

24607277 

_
_

14507457 14687536j 24067646 
_ 

14668333 44050483 
44097227 4667966 44680*94 

_ 
_74690345 

_ 
_44650456 

_ 
__74690103 

_ 
_14890711 i45**!L2l69l006  14697054 
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Railw&y RccruitftEflt BoardàGuwatj 

Dt 1.8-07..05 
To v SMI 

VIII. 6 
D.T.s. SILL COWNY, 
P.O. L1ThI&I3 

46 762447..fs1 

ea. e note that as p er Centralized thp loymcnt Ntiø 	1 of 2003, Vide Si. N0 2 c!irtivos to: the candidates, th e ajo shcoLUc1 be rocknej as on 	 v" 

iut not bo lees than 18 years of. o 
and nst not be 1ore thni 33 years of 494, in case of 
UR(G1 era.l) c andid es ith Upper o relaxation to the 

/SP/OEC/E3M 	 by tho men 	 ogsproow cbau 

But as per your kbnit Cr}SLc cerUfja 
your co has been recorded as 26th Movmbe 1985, 
Henc you _ were yet to bo attained 18 yeaa of ce 
as on 01m07tu03 and troato(1 as undergoa as spocie1 ad 

• 	 : 	 I  

1 	
Therethro, you will hot be panalled by the Railway R t Barc), !4ich nay kindly be Dotes 

/ 	

• 	 -•. 

QtU Co 
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RAIL\VAYRJCRU1TMENTBOAII) GUWAHAfI 

Office of the 
Chairman/RRB/Guwahati.  

Station Road, Guwahatj 
uN- 751001, A;sarn. 

1)ate- 20-07-205 

• 	

• 

	

Z4 	6716 7smfih7. 

Ala," 7? 2- 

L 
H 

Please efer to Item No.?. directjes to the candidates of the Cemraljsed 
• 	I 

Notice Nd.i of 2003 which indicates that the age of candidates should be reckoned 
O

f  age on 01-07-2003. And age limit is in betweii. 18 to 33 years. However upper age 
•Jeiaxt1O is applicable only to . SCIST/OBCIESM etc, with supportive documents. 

As per Admit card 	t,h H.S.L.C. cerilicate. Your date of bih has beth 

	

recorded 	
Hence you wer et to be attained 18 years Of age as 

on 01-07-2003. And it is treated as underage, as specified above. 

Hence you will not be- en1paneIetf by the Raikvay Recruitment Board, 
• 	Guwahati, which may kIndly be noted. 

I.1 
Assistant Secretary 

kr ilfiffffiilfi, RRB/Guwak 

• 	 -H 	

• 

—, 	 - - 
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OfficeNo. 1204 	
00713100 

SSR 
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 Board of Secándary Ed ucation, Assam, Guwahati 
ALDA/j11T 

BISHNU DA.S 

j:on/daughterof 
JAGADISH CH DA$ Ro11 B02 	No. 	

0095 

Tothe High School Leaving Certificate Examination, 2002 
• i 	. ìó commence on Monday, the 11th March, 2002 I 	 ' 	 • 

• ..*l!:i 	/T 	fl4 

—I 

- 	DFLUIS 	uvvroer 26, 1935 	 • 

	

Elective 	

p BENGALI 

L rn Ut 	 Morning 	 Alkrnoon 	1.30 p in 
4 4 . 

	

B Any iltu tion nude in entries on this Admit Card withou( thL authority of the Board renders 	iJi I il1 	. 	the.owdid.tte liable to disquaIicatjn for sitting at this or any srihciini ''SflJIIUIUIU. 

Vkc fl LII Ii' 	 Sd! B C Medhi • 	-.-v_ 	 . 	 . 
• .'\sU. 	 . . . 	 '.ontrolkr of Exanijnatinns 

T . 
_Jfficc!  se-JI)l 	 Board of Scondarv Edu4tni Assam 

• 	 Guwahati -'781 021 	. I 	, 	 •1 	. 	. ... ........................................ 

0•' 	•'•' 	 '91' 

,. 
•;r 

I 

I' I11t1 	• 	r 

I 	. . F 	• 	: 

U 
I, 

- 

M. 
' 	V lip 

I 	 ii 



I, 

oard oa ScomaE'y Education, Assarn, Guwahai 

MCI4DJ DAS 

/caugter of 	U11GOE1ISH CR DAS 

:t ioa 5 6j 0. 	01 1 

o ;h Ei.g kIioo) L aving Certificate Examination, 2003 
to i rnmence on Tu3day, the 4th March 2003 
1li/Her ]a o3hth is 	Januaru 22, 1987. 

l!l)I(16) for 
lExanij iii (OIl 

(:OIWIJ t( fllC1t 	 loi 1 	).O() a.rn. 	Afiei noiii 	1 . 3 0 p.n. 
Any ar;t' ion made 171 cnaies ca tIr Acniii Card without the authority of the Board render 
tl cam'J:I;mtt, J,,blz to dis aif cation I: r sitliug at hits or any suhsequunt Iamuivai lulls. 

Sd/B.0 1dhi 
0114 	

. ix 	 Cbnirohler of 	imirtmLn1 
iiC 	U YtIS 	 Ioird ol So ondar 	ducàtiou, is ri 

(Uf1.(c scci pan 	- 	
Guwahitti -81 021 
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- 

/c 

r. 

wood, 
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GO1 I1NT OF A SSA M O?FI - 	
OF '1E DEPUTY COI.IISONER:. : 	:KAF4RUP..::;: 	:'3UW.TT ON 

	

0.IAv36/ /1?. 	
D1ted:_ 

/ 	/ 	•' 	 / 

Thx:s is 
to Certify that Shri/Srl/)/.),r,t// 

.• 
• .......• 

	.....Ofl/DaUghte]_/jj: 	
of 

T.jlage/Towfl //I/" ' 	. ' 	 I//fr/yJ,f P 	
• 	 in tile )lstrirt o l(p of th staLe of A,arn be1ony Lu the Schu1 Caste 

	 .. . 	

. un 

The Cor1stitjon(5l 

Recenrnnded by the Schedu1 Ctes nd Scheduled Tribes 1ist 
C)rder,196 0, the BOy Recognjaj0 Act 

• 196 Q.T 
Pnj 	Recógnjsaj0 

Act,1966, the State of Hiadha1 Praceh At, 1970 
and th North Eastern Areas(Recogfljsatjo)Atl9 

.ThSche dUie Castes and scheduled 
Tribes order(dmeflt At,1976), 

it 
• • ...............•. .........•••• 

.. ...........
•• 	

• ....... 
The Co.rlsti tutjQfl(Afldmafl & Nichobar 

I sla nd)cheduled Tri
.  
b5 Order  

.. . .. ... . ... ... .. ........  ; .r; &l pj j i :  
•• ......•, • 

	
• 	 ,.  

The ConStitUtiCfl(pfld 	
- 

led Tr!besor er ' 
• •0S.•. 	

•••. ......... • ••. •. • .............
Sq  

TI) 	

caste order,1967 •CSS• SI..:. 	
•S••••• •The COflst1tutjO1i(G 	Daman & 

DW)Schedu1ed Ttjbes 0rder,9c eq 	•.•• •• • .......
•0 ................

• 	. 	•.. 
~ !

Xhe COflstjtutjo(I(Goa Dama & DC)SdhU1Gd Tribes ord1g60 ~jj
!!I, 	i

ll 	
•1..q.•  . ......

.
...... 	. S ....................•I. •••. 

	• • 	....... 
•e0_S 

Tho Cor itULlon(Nagalafld) 	 Tribes °er.1970.I 41 	
I.. • 	 . • . 	C. 	• • 	• 	,•• 	• 	S 	 •• 	

•.S..•.•.. 	
S... • •  . 	• 

Shr1/smti, 	
• 	 .an his/her famjUes ordinariiy ri(8) 	Town . 	

.. 	 •. DItrtct of th0 State of Assam. 	 mrup  

(si) 	
Deputy  cof  

•ddl.Deputy  
a 
', 

fficdr( igatu r 	. . • • • • • • • • .. 	

-- 

---d1 

• 	. 	 • 	 . 	
!. 	 • 	

, 	 •i3, 	• .1 J.i

DeignaQI)( 	
secll of Officer) 	

' 
: 	 . 	•

i. 

P Q  
H dQjls the words which are not : 	. 	 •• 

The 
words oldinarily resides Used here will have Ihe a5 

	

Section Oj 
h0 oPresitatio Of L 	

Pple,195O. 



	

GOVEJMj1 01' isi 	
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OFFICE OF ThE DEPU'I'y CO I iISSI)1j.. :: 
K1MRup:.. 	GUAI ATI (ADML.IIsTwTION !3RiCH) 

0.MV36/ 
	

Ite: 

This isto certify that Shri/smtj./)/)Af).j • • •.. ... to  . 

. .. .. Sofl/D.aughter/Wjf eof • ......... 	. 	(M1. P.S. 	
. .in the District of i am p0 the State of o ssdm belongs tthe Schedule Caste 

The Consti. tut.ion( Schedul Tribes )order, 1950 Recommended by the Scheduled ca t- t .- 
s and Sheduled Tribes list5 (odifjcatjon Otder1960 the Bombay Reconisatjon Act.1960.The Panjub R. ecOgniSation ACt,1966 the State of Hiiflachal Pradesh Act, 1970 ana the North Eastern Areas( 

ReCOgfljstjOfl)Act 1961 .The Sche 
ca 	

scheduled Tribes order(Aj1eneflt 
ACt,1976), 4 	• P 	• •L. •'. • 

ThlCOnstitution(Andma 
& Nichobar Is1and)fchu1 

Tribes order 
tion 

•4j 	• 	•••s• S • • • 	 •• • 	• • 	•••• 	•S.. • 	• 
& Uaga Waveli )Scheeu1 Castes order,1962 

ThCpnstitution Dadea Havp 
6rder,1962. 

.

ichery) CchedUled Tribes order,1;64 S 	• 	• 	
•• • C • • • • • • • • .........• ...........• • ..• • 

	S .....• • • • • . S S • • • • • £h C0flStitUtiOfl(Pfldiche)ScheQUl(d 
Caste order,1967 r •••..... ••S 	

• • •, 	•• • • 	 ••• 	•,.. i 
Th 	

Daman DW)Schedu1ed Tribes Order,. 
•p •S..• 	• ..................................•...•••••••.. 

T Con titut1O( (G 	aman J 	
& IJw)SchUjCd Tribes order,1960 

The COfltuti;fl(Naga Land)Sdj 	Tribes • • • ? 	 r,1970. • • • • S • • •. ;. •• 	• • S • • • • 	
t 	. 	• . . • S S S S S S • •,......• S S S 

I S • 	• • • • • • 	S S 

	

I  Shrj/ntj44/ 1 1 .• • 
	 .a 	hi:3/hr f'mir . 5  ordinarily reside(s)jn Town 	 . .•••.. . •.... . 

DistrIct of the Stat0 of 	 Karnrup 

 
:. • 	(si) 	

D(--.pUty Cokn1o:qrjcajz Addl.Deouty.  commsjori; 
S1gna

I 	
na I 	

GtiwJ Li 
tu 	. . . •.. .•. . .. 

sea]. of Officer) 
Plac e . Guwahaj 

detafl5 the words Which are not app1I(aj, 

worth, ordinaxjl resides Used here will have tea:3 In • 	
sectj.o of the Re.presentatjob of the PeOple,1950. 

I 	 CiV'J 

I 	 * * * * 	 I  
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ADMINISTRATME TRIll  

O.A.No.226 of 2005. 

Shri B. Das and Another 

-versus.- 

Union of India and Others 

Wrftten Statement filed by the Respondents before •  admission. 

The respondents most respectfully beg to state as under:. 

•Thatthey have gone through the Original Application a1d 

understood the contents thereof. 	 S  

That the respondents beg to state that bo€h the applicants 

are under aged, i.e. , below 18 years of age on the cut off date, i.e. 

01.07.2003 and as such are ineligible for appointment and they have 

been informed accordingI. 

That in reply to the statements in Para 4.8, it is stated that 

the employment notice cl:early stated that the lower age Umit is 18 

years of age. There is no scope of relaxation of lower age. 

That in reply to the statements. in Para 4.9, the 

respondents beg to state that by submitting their application knowing 

well that they were under aged, the applicants are not entitled to have 

legitimate expectation.  





VERFCA.TON 

working as .. 	 . .. 1-iL'. 	 aged 

about 4 9, 	years do hereby verify that the statements 

made above are true to my knowedgé. 

Guwa hati  

.09.2005 	 Signature 

De 

• 	 .• 

d 


